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In the Court of Executive Magistrate (Tehsildar), Bhoranj,
Distt. Hamirpur, Himachal Pradesh

In the matter of :

Sh. Raj Kumar s/o Sh. Jodhu Ram, r/o V.P.O. Dho, Tehsil Bhoranj, Distt. Hamirpur (H.P.)
.. Applicants.

Versus

General Public .. Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Sh. Raj Kumar s/o Sh. Jodhu Ram, r/o V.P.O. Dho, Tehsil Bhoranj, Distt.
Hamirpur (H.P.) has moved as application before the undersigned under section 13(3) of Birth &
death Registration Act, 1969 and Section 9 (3) of H.P. Birth & Death Registration Rules, 2003
alongwith affidavits and other relevant documents for entering of his date of birth i.e. 31-12 1976 in
the record of Gram Pamchayat Kanjian, Tehsil Bhoranj, Distt. Hamirpur (H.P.).

Now, therefore, by this proclamation the general public is hereby informed that any person
having any objections for the registration of delayed birth event of Raj Kumar s/o Sh. Jodhu Ram
may submit their objections in writing or appear in person in this court on or before 17-04-2025 at
10-00 A.M., failing which no objection will be entertained after expiry of date.



Given under my hand and seal of the court on this 19-03-2025.

Seal. Sd/-
Executive Magistrate (Tehsildar),
Bhoranj, Distt. Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
Distt. Hamirpur, Himachal Pradesh

In the matter of :

Sh. Avinay Kumar s/o Sh. Nanak Chand, r/o Village Manoh, P.O. Karohta, Tehsil Bhoranj,
Distt. Hamirpur (H.P.) .. Applicants.

Versus

General Public . . Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Sh. Avinay Kumar s/o Sh. Nanak Chand, r/o Village Manoh, P.O. Karohta,
Tehsil Bhoranj, Distt. Hamirpur (H.P.) has moved as application before the undersigned under
section 13(3) of Birth & death Registration Act, 1969 and Section 9 (3) of H.P. Birth & Death
Registration Rules, 2003 alongwith affidavits and other relevant documents for entering of his date
of birth i.e. 20-04-1976 in the record of Gram Panchayat Dhamrol, Tehsil Bhoranj, Distt. Hamirpur
(H.P.).

Now, therefore, by this proclamation the general public is hereby informed that any person
having any objections for the registration of delayed birth event of Avinay Kumar s/o Sh. Nanak
Chand may submit their objections in writing or appear in person in this court on or before
17-04-2025 at 10-00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 19-03-2025.
Seal. Sd/-

Executive Magistrate (Tehsildar),
Bhoranj, Distt. Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
Distt. Hamirpur, Himachal Pradesh

In the matter of :



Sudesh Kumari d/o Sh. Parju Ram, r/o Village Bhiar, P.O. Mehal, Tehsil Bhoranj, Distt.
Hamirpur (H.P.) .. Applicants.

Versus

General Public . . Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Sudesh Kumari d/o Sh. Parju Ram, r/o Village Bhiar, P.O. Mehal, Tehsil
Bhoranj, Distt. Hamirpur (H.P.) has moved as application before the undersigned under section
13(3) of Birth & death Registration Act, 1969 and Section 9 (3) of H.P. Birth & Death Registration
Rules, 2003 alongwith affidavits and other relevant documents for entering of her date of birth i.e.
15-06-1963 in the record of Gram Panchayat Mehal, Tehsil Bhoranj, Distt. Hamirpur (H.P.).

Now, therefore, by this proclamation the general public is hereby informed that any person
having any objections for the registration of delayed birth event of Sudesh Kumari d/o Sh. Parju
Ram may submit their objections in writing or appear in person in this court on or before
17-04-2025 at 10-00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 19-03-2025.

Seal. Sd/-
Executive Magistrate (Tehsildar),
Bhoranj, Distt. Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
Distt. Hamirpur, Himachal Pradesh

In the matter of :

Ms. Paromila Devi d/o Sh. Sukh Ram, r/o V.P.O. Amroh, Tehsil Bhoranj, Distt. Hamirpur
(H.P.) .. Applicants.

Versus

General Public . . Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Ms. Paromila Devi d/o Sh. Sukh Ram, r/o V.P.O. Amroh, Tehsil Bhoranj, Distt.
Hamirpur (H.P.) has moved as application before the undersigned under section 13(3) of Birth &
death Registration Act, 1969 and Section 9 (3) of H.P. Birth & Death Registration Rules, 2003
alongwith affidavits and other relevant documents for entering of her date of birth i.e. 02-04-1977
in the record of Gram Panchayat Amroh, Tehsil Bhoranj, Distt. Hamirpur (H.P.).



Now, therefore, by this proclamation the general public is hereby informed that any person
having any objections for the registration of delayed birth event of Ms. Paromila Devi d/o
Sh. Sukh Ram may submit their objections in writing or appear in person in this court on or before
17-04-2025 at 10-00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 17-03-2025.

Seal. Sd/-
Executive Magistrate (Tehsildar),
Bhoranj, Distt. Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
Distt. Hamirpur, Himachal Pradesh

In the matter of :

Sunita Devi d/o Sh. Thenu Ram, r/o Village Sangarwar, P.O. Tikkeri Minhasan, Tehsil
Bhoranj, Distt. Hamirpur (H.P.) .. Applicants.

Versus

General Public . . Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Ms. Sunita Devi d/o Sh. Thenu Ram, r/o Village Sangarwar, P.O. Tikkeri
Minhasan, Tehsil Bhoranj, Distt. Hamirpur (H.P.) has moved as application before the undersigned
under section 13(3) of Birth & death Registration Act, 1969 and Section 9 (3) of H.P. Birth &
Death Registration Rules, 2003 alongwith affidavits and other relevant documents for entering of
her date of birth i.e. 21-02-1970 in the record of Gram Panchayat Tikkeri Minhasan, Tehsil
Bhoranj, Distt. Hamirpur (H.P.).

Now, therefore, by this proclamation the general public is hereby informed that any person
having any objections for the registration of delayed birth event of Sunita Devi d/o Sh. Thenu Ram
may submit their objections in writing or appear in person in this court on or before 17-04-2025 at
10-00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 17-03-2025.

Seal. Sd/-
Executive Magistrate (Tehsildar),
Bhoranj, Distt. Hamirpur (H.P.).



In the Court of Executive Magistrate (Tehsildar), Bhoranj,
Distt. Hamirpur, Himachal Pradesh

In the matter of :

Shakuntla Devi d/o Sh. Ramanand, r/o Village Takouta Bhattan, P.O. Dungrin, Tehsil
Bhoranj, Distt. Hamirpur (H.P.) .. Applicants.

Versus

General Public . . Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Ms. Shakuntla Devi d/o Sh. Ramanand, r/o Village Takouta Bhattan, P.O.
Dungrin, Tehsil Bhoranj, Distt. Hamirpur (H.P.) has moved as application before the undersigned
under section 13(3) of Birth & death Registration Act, 1969 and Section 9 (3) of H.P. Birth &
Death Registration Rules, 2003 alongwith affidavits and other relevant documents for entering of
her date of birth i.e. 08-05-1949 in the record of Gram Panchayat Sadhrian, Tehsil Bhoranj, Distt.
Hamirpur (H.P.).

Now, therefore, by this proclamation the general public is hereby informed that any person
having any objections for the registration of delayed birth event of Shakuntla Devi d/o
Sh. Ramanand may submit their objections in writing or appear in person in this court on or before
11-04-2025 at 10-00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 11-03-2025.

Seal. Sd/-
Executive Magistrate (Tehsildar),
Bhoranj, Distt. Hamirpur (H.P.).

In the Court of Sh. Sanjeet Singh, nras, Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sh. Anil Kumar aged 32 years s/o Sh. Prakash Chand, r/o Village Gageri, P. O.
Samirpur, Tehsil Bamson at Tauni Devi, District Hamirpur (H.P.)-177 601.

2. Smt. Kamini aged 18 years d/o Sh. Lakshmi Mukhia, r/o Puvari, Tola Dath Jaitipur,
Dharbhanga, Jayantipur, Bihar, Pin-847 103. .. Applicants.

Versus

General Public



Subject.— Notice of Intended Marriage.

Sh. Anil Kumar and Smt. Kamini have filed an application u/s 5 of Special Marriage Act,
1954 alongwith affidavits and supporting affidavits and documents before the court of undersigned,
in which they have stated that they intend to solemnize their marriage within next three calender
months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 16-04-2025. In case no objection is received by 16-04-2025, it will
be presumed that there is no objection to the registration of the above said marriage and the same
will be registered accordingly.

Issued under my hand and seal of the court on 12-03-2025.
Seal. Sd/-

Marriage Officer-cum-SDM,
Sub-Divisional, Magistrate, Hamirpur (H.P.).



